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CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH

Commerci~1 Cu plex(BDA),
Indiranagar, ,
Bangalore - 5€0 038

Dated :fLé;@‘§’7

, \]
APPLICATION NO 180/87(F) _ /86 )

W.P. NO I 4 e

Applicant Respondents
T.S. SESHADRI The Secretary, 0/c. Mines & Ors
To
1 T.S. Seshadri, 4, The Director Generel,
.No.745, ¥33rc Crcss, Geolcogical Survey of Indis,
9th Main, 4th Block, 27, J.L.N. Rosd, Calcutta-16.

Jayanagar, Bangclore-1i.
S. Arvind Pant, Director.

2, Dr., Mm,S. Nagaraja,Advocate Economic Geology Divisicn--I North,
No.35, IInd floor, B-41, Ma'a@nagar Extension, Lucknow.
(Above Hotel Swagath)

Ist Main Road, Gandhinagar, 6. V.K., Raina, Directer International
Bengalore-560 009, Wing, Geclogical Survey of India,

No.27, J.L.N. Road, Calcutta-16.
3. The Secretary,

Department of Mines,
Shastri Bhavan, New Delhi-1.

Subject: SENDING COPIES OF CRDER PASSED BY THE BENCH

Please find enclosed herewith the copy of ORDER/ZXNXXX

applicetion on __10=-06-1987 __ . _ .
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Encl : as above e :

o 0, 0

7. T.K. Guhassrkar, Director, ¢ C’/ 8. N.D, Mitre, Diredor, P&C Divisicn.
Central Zone, AMSE Wing, Coal Wing, Geolegical Survey of Incic
Geddogical Survey of India, 27, H.L.N. Road, Calcutta =1i6.

R xxMxkx K X XRuRat* X
310, Laxmi Negar, Nagpur-22, 9, Shri M, Vasudeva Rao, C.G.S.Ce

Bangzlore-1.




BEFORE THE CENTRAL AOMINISTRATIVE TRIEBUNAL

ODATED THIS THE 10th JudkE 1987

Precent ¢ Hon'ble Justics Sri k.S.PUTTASJAMY - VJice=Chairman

A

Hon'ble Sri P.SFINIVASAL - Member
APPLICATION No. 190/1987(F)

T.S5.Seshadri,

1/a No.749,

33rd Cress, 9th Main,

4th Block, Jayanacar,

Bancalore = 1, vee Applicent

( shri m.S.Nagaraj eee Advocate )
s

The Union of India,

by its Sacretaiy to the
Government of India,
Jepartment of Minses,
Ministry of Steel and Mincs,
Shastri Bhavan,

Nsw Ueslhi.

The Jirector Genzral,
Gesolocicel Survey cof India,
No.27, J.L.N. Koad,
Celcuctta - 16.

Arvind Pant, Director,

tconcmic Geeclocy Jivision - I,
North, B 41, Mahanagar Extenticn,
Lucknowe

Jo+ JRaine,

Jdirectur Internaticnal wWing,
Geoleocical Survey of India,
'Ge27, Je..'Road,

Calcutta - 14,

T.t .Guhasarkar, DJirector,
Cential Zone, AYSE Wing,
Ceclocical Survey of India,
No.310, Laxmi Nacar,

Nacpur - 22,

NeJeMitra, Director,
" P & C Division, Coal Winc,
Geolooical Survey of Indis,
No.27, H.L .N.Road, .
Calcutta - 16. eee RESPONOENTS

( Shri M.VA_-UDEVA KACO eee - Advocate )

This application came up before the court today. Justice

Sri k.S.Puttawamy, Hon'ble Vice-Chairman made the following s



OR OER

In this application ~ade under Section 19 of the e

Administrative Tribunals Act of 1985 (Act), the epplicent has coucht
for a direction to respondent Nos. 1 & 2 to extend him the tenefit

of Selection Crade Director (Geology)(SCD), w.e.f. 1.9.86.

2 Prior to 31.8.856, the applicant was workinc as Director

(Geology ) in th#ﬁangcaln of Rse15U0-2000(pre-revised).

B Un 6.11.86, a Oepartmental Fromotion Committee( JPC)
constituted €or the éuzposo considerzd the cese of the epplicant énd
17 othsere and recommended for crant of SGO carryinc the time scale
of -s,2000-2250( Fre-revised) from 1.9.86 to all of them. Eut Govern-
ment takinc the view that the applicant should earn one more confi-

dentisl Report (CR) had not granted the sume to him. Hence this

application.

4, The applicant has urged thet the denial of SCO by Govern-

ment icnorinc the recommendations of the OPC was illececl and improper.

5Fe In justification of the ection of Covernment, respondents

1 and 2 have filed their reply.

B Dr M.S.Nagaraja, learned councel forthe applicant con-
tends that the denial of SGD carrying the pay sczls of s.2000-2250
(pre-revised) to hie client from 1.9.1986 though rightly recocmaended

by the DPC was illsgel and improper.

Te Sri M.Vasudeva Rao, learned Additional Centrel Govern-—
ment Standing Counsel appearinc for respondents 1 and 2 scught to

support the action of Government.

8. As on 1.9.1986, t-eze worc 32 soets of Selection Crade
Directors in the department. Tre JUPC in ite meeting held on

6.11.86 on a carefull evaluaticr of the service reccrds cf the appli-



ECTION ,‘;.5:-.:
L ADM R oy

ADD“L_;_ Al
BARGALBRE

g
-

cant, recommended for grant of SGO to him fiom 1.9.1986 with due
regard to the cuidelines issued by Government on 7.2.1981(Annexure A)

and thereafter also.

9. wa hzse carefully examinad the proceedings of the OPC

and the service records of the applicant, We find that the recommen-

detions made by the OPC was in conformity with every ons of the cuide-

lines issued by Government on 7.2.1981 and was fully justified. But
of the DPC

Government deniesd the same or did not accept the recommendstione /

on the ground that the applicant sho.ld earn one more geod Ch. e

are of the view that t is reason on which Covernment denied SGO to

the applicent, wes a queer reasson and is clear.y illegal. Evzry one

of the CRs on which the OPC hzd mzde its recommendstion, disclose that

gz;%gﬂpplic;nt had an excellent record and he fully merited the cgrant

of SGD from 1.9.86. Wwhen the previous racords were excellent, it is

odd tc hold that the epplicant should earn one more good Ck. From

this it follows thet the order of the Government denyinc SCD to the

applicsnt from 1.9.86 cannot be upheld.

10, In the light of our above discussion, we &llow this
application and icsue a direction to r=spondents 1 and 2 to extend
the benefit of SGD in the time scale of s.2000-2250(pre-revised)

from 1.9.86 with @ll consequenticl benefits thereto.

1. Application allowed. But in the circumstances of the

case, we direct the azparties to bear their own costs.
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{ K.5.PUTTABURMY ( P.SRINTUASAN )
S

V ICE-CHA IRMAN \ MEMBER
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